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Central Administrative Tribunal, Principal Bench, New Delhi

O.A.No.2152/2004
MJ\.No.2157/2004

Nctv Dellii, tliis the 18tli day of Mai ch, 2005

Hon'ble Mr.Justice V.S. Agg^rwal, Chairman
Hon'ble Mr.8.A. Singh, Member(A)

Slu'i Sumit,
S/o Slu'i Brij Mohan Saiiii,
R/o 2378/ 178, Tri Nagar,
Gmiesh Pura,
Dellii - 110 035.

(By Advocate: Sliri Sacliiii Chauhaii)

Vei\su8

... .Applicant

Go

1. Union of India tliroiigli
The Secretary,
Ministry of Home Affairs,
Nortli Block, New Dellii.

2. Commissioner of Police,
Delhi,
Police Headquarters,
IP Estate, MSO Building,
Nevv Dellii.

Deputy Commissioner of Police.
IP Estate, MSO Building,

Delhi. . ,,Respondents

(By Advocate; Slu'i Ashwani Bhai'dwaj prox\' foi' Shri Rajan Shanua)



Order(Oi all

Justice V.S. A^fyarwal. Chairman

Tlie applicant, in pursuance of the advertisement for rectiiitmetit in Delhi Police,

had applied for the post of Assistant Sub Inspector (Finger Print ). In accordance wth the

recniitment rules, the educational qualifications prescribed were:

Educational and

qualifications
other ! Giaduale in Science with Physics or |

! Chemistiy or Maths or Zoology or i
1Anthropology i
I Or I

Higher Secondary with
Science,''Maths and having serv^ed |
for three years witli any Finger Print |
Bureau.

Or

1CFSL or FSL dealing with Finger
Print Science or Single Digit
Section of CRO.

Or i
Serving Head Constable of Single
Digit Section ofFinger Print Bureau i
with at least five years service in the i
gi-ade and 2 years experience of the I
trade. |

2. The applicant is a Graduate of Applied Science (Electronics). He was served with

a show cause notice pointing out that he is not qualified in teniis of therecruitment rules

and advertisement for the post. The said notice reads;-

"You, Sumit Roll No.499 S/o Sh. Brij Mohan Saini
had applied for the post of AxSI (Finger Print) in Delhi
Police during the recruitment 2002. During checking ot
eligibility test for the post held on 11.04.2002, you have
produced provisional certificate andmarks sheet of having
passed the Bachelor of Applied Science (Electronics) from
Bhaskai'acharj'a College of AppliedSciences(Utiiversity of
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Delhi) Pusa, New Delhi - 110 012. As per recniitment
inles/tenns and condition? of adveitisement published in
the Employment News dated 02.02.2002 to the post, the
required educational qualifications u'as ''Graduate in
Science with Physics or Chemistrj' or Math or Zoology or
Anthropology". On verifying from the conceiued
Institution/University it has been found that your
Educational Qualification isnotmatching with therequired
Educational qualification for the post. Since your
educational qualification is not matching with the required
qualifications mentioned in the advertisement as per
Recniitment Rules for the post of ASI (Finger Print), as
such your candidature for the post is liable to be cancelled
as there is no provision for accepting any qualification
identical or equivalent of it.

You are, therefore, called upon to show cause as to
why your candidature for the post of ASI (Finger Print) in
Delhi Police should not be cancelled on the above grounds.
Your reply, if any, in this regard should reach the
luidersigned witliin 15 days from the date of receipt of a
copy of the notice; failing which it will be presumed that
you have nothing to say in your defence and decision will
be taken ex-parte on merits."

Tlie applicant replied but on the reasons that we have reproduced in the show

cause notice, his candidature has been rejected. In other words, it has been concluded by

the department that the applicant is not a graduate in Science with Physics or Chemistiy

or Maths or Zoology or Anthropology as one of the subjects.

4. By virtue of the present application, the applicant seeks to assfiil (he said order

dated 5.8.2004. According to him, he is a Graduate in Science with Physics as one of the

subjects and therefore, he is eligible to be considered for appointment.

5. The petition is being contested.

6. nie respondents insist that they have found that the ajiplicant iwis not eligible as

per the educational qualifications prescribed. Tliey had called for the verification report

from the Faculty of Science, Delhi University. It had opined that B.Sc (F-lectronics) can
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be treated as identical to the graduate in Science with Physics and the Association of

Indian Universities had also opined that B.Sc. (Electronics) can be treated as identical to

the graduate in Science with Physics.

7. We have heai'd the paities' counsel and have seen the relevajit records.

8. As already pointed above and re-mentioned ctt the risk of repetition, the

educational qualifications prescribed are graduate in Science with Physics or Chemistry'

or Maths or Zoology or Anthropology as one ofthesubjects. The applicant haspassed his

Bachelor's Degree in Applied Science. He has appended a certificate from

Bhaskaiachaiya College of Applied Science affiliated to the Delhi University, vviiich

reads as under;-

"Hiis is to ceitif\' that the Bhaskaracharya Coliece of
Applied Sciences is affiliated to Delhi University tuid is
mnning three Degree Courses viz.

Bachelor of Applied Science - Electronics

Bachelor ofApplied Science
Instnimentation

Bachelor of Applied Science - Food Technology

Tlie above said coui-ses aie Tliree yeai- honours
graxluation course in Science. This implies that the
Bachelor in Applied Science is a graduate in Science

Sh. Suinit S/o Sh. Brij Mohan Saiiii uus the sturient
of Bachelor of Applied Science (Electronics) fioin 1998-
2001. He has studied Physics as the part of their
cuniculum for all the 3 years.

First Year

1.2 - Physics
1.7 - Physics Practica]
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Second Year

2.3 - Semiconductor Physics. Solid States
devices & Circuits

2.5 - Quantum & Modem Physics
2.9 - Physics Practicai

Third Year

3.1 - Electromagnetics and Applied Optics

Tliis certificate is issued to Mr. Sumit (a pass out
student of this College) for the purpose of his recnutment
in Delhi police for the post ASI (finger print)."

9. Not only that, the recmitment rules only prescribe that a person should be

graduate in Science. Tlie graduate in Science necessarily would be a person who

graduates in Science subjects. Tlie applicant has graduated in Applied Science

(Electronics). By no stretch of imagination, it can be taken tlifit he is fiot a graduate in

Science. The certificate dated 8.8.2002 from Delhi University clearly indicates that he

had Physics as one of the subjects. Tlius, it is established beyond any paJe of controvei'sy

that applicant meets the requirement of the advertisement and recmitment rules.

10. In fact the clarifications that were received by the respondents even do not rule

out, what we have recorded above, that he is not a Graduate in Science.

11. Resultantly, we allow the present application and quash the impugnedorders. It is

directed that further action pertaining to the candidature of the applicfuit should be taken

in accordance with law. Necessary exercise may be done preferably within three months

ofthe receipt ofthe certifie«i- copy ofthe present order.

(S.A.Singp) (V.S.Aggarwal)
Member (A) Chairaian
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